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“ACT No. VIIT oF 1894

PASSED BY THE GovERNOR' GENERAL oF Iwpia v Couxcir.

(Recezwd the assent of t/&e Governor General on Hz,e 10tk March,
1894) .

An At to amend the law relating to Customs-
duties, and for other purposes.

"HEREAS it is expedient to amend the law
, ~ relating to the duties of customs on goods
B imported and exported by sea, and to provide for the
levy of duties on goods crossing the frontier of certain
Foreign European Settlements in India and of the
territories of certain Native Chiefs; It is hereby
enacted as follows:— ‘
1. (1) This Act may be called the Indian Tariff mite, exteit
A(Jt 1894, z:lll)gncc::;;;\t
(2) It extends to the Whole of British India except '
Aden and Perim ; and ,
It shall come into force at once.
2 (1) The Acts mentioned in the first schedule are Repeut.
repealed to the extent specified therein. _
(2) But all notifications published, and rules and
orders made, under any of those Acts, and in force
immediately before the commencement of this Act,
shall, so far as they are consistent herewith, b
deemed to have been respectwely publlshed and
made under this Act: and
X V1 of 1875, (3) All references made to the Indian ’l‘auﬁ Act,
Xlof1892. 1875, and the Indian Tariff Act, 1882, in Acts or
Regulations passed before the commencement of this
, Act, shall be deemed to be made to this Act. o
‘ (4) Nothing in this Act shall authorise the levy of
- duties of customs on any article carried from one
customs-port in British India to unother such port,
except salt, opium and spirit.

3. There
S
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3. There shall be levied and collected, in every portf kv
to which this Act applies, the duties specified in the["1() !
second, third, fourth and fifth schedules. M’Lﬁ
4. On all pepper exported by sea from the port of
Cochin there shall be levied such duty not exceeding VS

George in Council may determine; and at the close of
each year, or as soon thereafteras may be convenient,
the Customs-Collector at the said port shall, after
deducting the expenses of collection, pay the duty

“eollected under this section to the Governments of

Travancore and Cochin in such proportion and in such
manner as the Governor of Fort Saint George in
Oounell may direct.

5, (1) Dutiesof customs shall be levied at the rates
respectively preseribed in- the second, third and
fourth schedules on goods passing by land oub of,

and in the fifth schedule on goods passing by land

into,—

(@) F01elgn European Settlements in India ;

(b) any territory. declared, under the power
hereinafter in this section conferred to be
foreign territory.

(2) Subject to the eontrol of the Governor General ‘
in Council, the Governor of Fort Saint George in

- Council and, the Governor of Bombay in Council

may, by notification in the local official Gazette, re-
spectively, declare that the territory of any Native Chief
situate within, or bordering on, the territories re-
spectively administered by such Governors, but not
subject to the jurisdiction of the Courtsand Civil
authorities of such territories, shall be deemed, for
the purposes of this section, to be foreign territory. '

(3) The Governor General in Council may, by noti-
fication in the Gazette of India, declare that the
territory of any other Native Chief shall be deemed,
for the purposes of thls section, to be foreign terri-
tory.

‘6, In Act No.XVI of 1863, seetmnl for the WOI‘dSV
““calculated at ten”’ the WOldS f“not exceedmg five
shall be substituted. .

S

7. (1) Salt
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7. (1) Salt, opium, and spmt imported froia any

port in British India, and protected by the certificate
~ of an officer empoweled in that behalf by the Gov-
-ernor General in Council or the Local Government,
‘are cha1geable with only the amount, if’ any, by Whlch ‘

the duty leviable thereon under: the third schedule

©xoeeds the duty shown by such certificate to. have

been already paid in respect thereof.
- (2) ‘The amount, if any, paid to the Government

Duty on salt,
opium and
spirit, when .
protected by
a certificale,

as the price of such salt or opium is not duty w1th1n

the meaning of this section.

(3) Nothing in this section applies to spirit whwh -’

is exported under bond for excise-duty from one
customs-port, to another customs-port under the pro-
visions of Chapter XIV of the Sea Qustoms Act, 1878,

8. So far as regards the Presidency of Fort Saint
George, the unrepealed provisions of Act No. VI of
1844, and, so far as regards the Presidency of Bom-
bay, the unrepealed provisions of Act No. XXIX
of 1857, relating to the levy of duties and to dutiable

goods, sha,ll mutatis mutandis, apply to duties levied

and goods liable to duty under or by virtue of section
5, sub-section (1), clause (b).

9. All notifications published under this Act may

be cancelled by the authority publishing the same.

10. In the event of any duty of customs or excise
on any article being imposed, increased, decreased or
remitted after the making of any contract for the sale
of such article without stipulation as to the payment
of duty where duty was not chargeable at the time of
the making of the contract, or for the sale of such

time,—

(w) if such imyposition or increase so o takes effect
that the duty or increased duty, as the
case may be, is paid, the seller may add
so much to the contract price as will
be equivalent to the duty or increase ‘of
duty, and he shall be entitled to be paid
and to sue for and recover such addition,
and
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(#). if such decrease or remission 80 takes effect
that the decreased duty only or no duty,
as the case may be, is paid, the purchaser
may deduet so. much from the contract-
price as will be equivalent to the decrease

of duty, or remitted duty, and he shall
not be liable to pay or be sued for or in re-
spect of such deduction. :

Amendment " 11 In the second paragraph of section 28 of the
oF ‘iiggs,sec. Sea Customs Act, 1878, the words ‘ with the previous virsot sy
tion 23 sanction of the Govexnor General in Council ” shall

be inserted after the word ¢ may”

SCHEDULE I.—(AcTs REPEALED.)

Number and year. Title, Extent of repesl.

Adets of the Governor General in Council,

XIof 1882 .| Indian Tariff Aet, 1882 .| So much as kas not
I . k beon repealed,

11 of 1887 . | An Act to amend the Sea Customs | Section 8.
Act, 1878, the Excise Act, 1881,
-and the Indian Tariff Act, 1882.

I1of 1888 .| An Aot to provide for the levy of | Section 1.
. a customs-duly on Petroleum. -

VIII of 1889 .| An Act to-amend the Sea Customs | Sections 3, 4 and 5.
Act, 1878, and the Indiau Tariff ‘
Act, 1882.' :

XIIof1890  .|An Act to amend the Indian|'The whole.
Tarif Act, 1882,

I of 1892 +}An . Act to amend the Indlan Ditto.
7 Tarifl Aet, 1882,

IX of 1893 .| An Act to amend the Indian Ditto.
Tariff Act, 1882, as amendedby |
subsequent Acts.

SCHEDULE 11,
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SCHEDULE II.-—(IM#ORT TARIFF.)

Arms, Ammunition and Military Stores, including, inad- -
dition to the articles specifically mentioned in this =
Schedule, SRR ’

‘ } @) all articles which are either * arms *’ or “ammunition” within i
¥I of 1878, ( mesning of the Indian Arms Act, and " within .tha
" (b) any articles which the Governor General in Council may, by noti-
fication in the Gazette of India, declare to be M ilitary Stores ”’
for the purposes of this Act. o '

Names of Articles, c Duty.
) . o & o
1. Firearms other than pistols, for each . 80 O
2. Barrels for the same, whether single or double,
for each . . . . . . 3 90 N
3. Pistols, for each . . . . 15 0
4, Bayrels for the same, whether single or double,

- for each . . . . . . 10 0
5. 8prings used for firearms, for each . . 80
6. Gunstocks, sights, blocks and rollers, for each 5 0

_ 7. Revolver-breeches, for,; each cartridge they
: will carry . . o . 2 8B
8. Extracters, nippers, heel-plates, pins, screws,
tangs, bolts, thumb-pieces, triggers, trigger-
guards, hammenrs, pistons, plates and allother
parts of a firearm not herein otherwise
provided for, and all tools used for cleaning
or putting together or loading the same, for
. each . . JE . . . 1 8
9. Machines for making or loading or closing
cartridges, for each : 10 ©

10, Machines for capping cartridges, for each .20
" Kxzception I.—Artioles falling under the 5th,
6th, 8th, 9th or 10th head of the foregoing
list, when they appertain to a firearm, falling
under the lst or 3rd head, and are fitted into
the same case with such firearm, are free.
Erception IL--The following are also free,
namely :— : o .
(a) Arms forming part of the regular equips
ment of an officer entitled to wear
diplomatic, military or police uniformw ;
(b) & sword, a revolver or a pair of pistols
when accompanying an officer of Her
Majesty’s Regular Forces, or-a com-
missioned officer of a volunteer corps, or
certified by the commandant of the corps
to which such officer belongs, oy, in the
case of an officer not attached to any
corps, by the officer commanding the
station or district in which such officer
is serving, to be imported by the officer
) for the purposes of his eqnipment ; )
(¢) swords and revolvers which are certified
by an Inspector-General of Police o be
"~ part of the ordinary equipment of
members of the Police force under his
charge ; :

(d) swords
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(d) swords forming part of the equipment
of Native commissioned officers of Her ..
Majesty’s Army ; a :

() swords for presentation as army or

. volunteer prizes ; )

(f) arms, ammunition sond military stores
imported with the sanotion of the Gov- : -
ernment of Indin for the use of any
portion of the military forces of &
‘Native State in India, which may be
maintained and ovganised for Tmperial
Service; ’ . .

(g) Morris tubes and patent ammunition

’ when imported by officers commanding:

British and Native regiments or volun-
teer corps, for the instruction of their
men. .

Proviso 1.—No duty in. excess of 10 per cent.
ad valorem shall be levied upon any of the
articles mentiotied'in the foregoing list when

~ they are imported in reagonable quantity, for
his own private use, by any person Jawfully
entitled to possess the same.

Proviso 2.—When any articles which have
been otherwise imported, and upon which
duty has been levied or is leviable under
numbers 1 to 107are purchased retail from
the importer by a person-lawfully entitled as
aforesaid, in reasonable quantity for his own
private use, the ‘importer may apply to the
Customs-Collector for a refund or remission
(as the case may be) of so much of the duty
thoreon as is in excess of tem per centum ad
valorem ; and if such Collector is satisfied
as to the identity of the articles, and. that
such importer is. in other respects entitled
to suoh refund or remission, he shall grant
the same accordingly:

) Tariff . Rate of .

" yaluation, duty.
o . ] R a
11. Gunpowder, common, per 1 . .06
» gporting, * ;5 1 0

12. All other sorts of arms, ammuniti;)n, ) .. a(_l valo-

10 per cont.
and military stores. rem. . '

SCHEDULE TiL-—(Inporr Tarirs)
Liquons, Op1uM, SALT AND SALTED FisnH,

———————————t———SeL LSS

A —— LY

No, Names of Articlés._. » Per Rate of duty.

1 | Liquors— ' - i £ a
Ale, beer and porter . )SImPeria’l gallon | % o
01

Cider and other fermented | ¥ or six quart
liquors. : bottles.

Liqueurs
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' SCHEDULE TIL—(Imeort TaRIFF)—conld.
. Liquors, Op1uM, SALT AND SALTED Fisa—rconti.

o

Rate of duty, . .

Names of Articles. Per .
LiQuors—contd. R.a |
Liqueurs : | Imperial ~gallon | 6 0
. or six quart o
bottles.

Spirit intended fo be used {}
exclusively inarbs or manu-
factures, or in chemistyry, .
and which has been rendered.,
effectually and permanently :

unfit for human consump-
tion.

Spirit when used in drugs,
- medicines or chemicals in a |
than |

proportion of less
twenty per cent.of spirit

of the strength of London |

proof. . .
fpirit when so uwsed in a
proportion of twenty per

cent. and upwards.

Spirit, perfumed, in wood or |

Imperial gallon
in bottles. or six quart
: . bottles,

Spirit, other sorts - . ..| lmperial  gallon
] or six quart
bottles of the-
strength of

London proof.

Wines—

Champagne -and all other

sparkling wines not con- -

taining more than 42
per cent. of proof spirit. -

Champagne and all other
sparkling wines contain-
ing more than 42 per
cent. of proof spirit,

All other sorts of wines not
conlaining more than 42
per cent. of proof spirit.

or six quart bot-
tles:- of  the
strength of
London proof,

1 Imperial ~ gallon
or -six quart
bottles. -

k)

JImperial gé;ilon .

| Five per cent. ad

valorem.

6 0
and the duty te
be inereased or
reduced in pro-
- portion as tbe
- strength of the -
spirit exceeds er
is  less  than
London proof.

-6 0 .
and the duty tobe
increased or re-
duced in pro-
portion - as the
-strength of the
spirit exceeds or
is  less tham =
London proof.

9 8
6 6
10

=+ All
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SCHEDULE I~ (Tuport Tariry)—concld.
Liquors, Oprum, SALT AND SALTED FIsHeconcld.

No. Names of Articles. . Per- . Rateof duty,
1 Liquors—eoncld. R a.
' Wines— - 6 0

All other sorts of wines| Imperial gallon
containing more than 42| or six quarf

per cent. of proof spirit. bottles.,

2 | Op1uM, not covered by a Gov- | ser of 80 tolas .. 24 0O
erntent pass, ) - )
3 | SaLt . . - - | Indian maund of | The rate at which
8221 ayoir- excise-duty  is

dupois weight, for the time be. -
ing leviable on
salt  manufac-
“tured in  the
place where the

import takes
i placs,
4 [ SarreD fish, wet or dry . o Such rate or rates

of duty not ex-
ceeding  twelve
annas, as the
Governor Gen-
eral in  Counecil
may, by notifica-
tion in  the
Gazette of India,
from time to
time prescribe,
] —_—

SCHEDULE -1V, —(Imporr Tarivr.)

GexeraL Durrss,

No, | - ) Names of Articles, Per Vﬁﬁ;itgm. Duty,
Articles of Food and Drink, R a
1| CorrEE ‘o . . . owt, 65 0| Five
per cent,

2 | FRUITS AND VEGETABLES—

Almonds without shell . N N 40 0 »
» in the shell , . 'S IR 3 ¢ '
Cashew or cajoo kernels . » 2 0 "
Cocoanuts . . . .| thousand 40 0 "
»  kernel (khopra) . oewh | . 9 0 ”
Currants, Buropean . . . 35 .0 "
»  Persian . . . » 1270 "
Dates, dry, in bags | . s 5 0 »
5 wet . . s 4 0 s

" »-. in pots and boxes 8 0
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SCHEDULE 1V,—(Imporr TARIFF)-—contd
GENERAL, DuTrirs—conéd,

e P

‘No. Names of Articles, - . Per VaTl?;;;gn. Duty,
Articles of Food and Drink R a.
"~ —contd.
2 | Fruirs AND VEGETABLES—contd, o
| Tigs, Buropean . . . ewt, 42 0 Five
: per cent,
»_ Fersian, dried , . . ” 6 8 »
Garlic . . . . . »” 5 0 .
Pistachio nuts . . » 25 0 ”
Prunes, Bussora (£lu- Bo]\hara) . ' .10 0 »
Raisins, black, Persian Gulf, Red ' 12. 0 »
Sea and Kishmish,
' Munakks, Persian Gulf » 10 0 .
and Red Sea. ) )
' Malaga and bloom . . i3 010 ’
v Other sorts . . ad valorem o
Walnuts . . owt. 6 0 +s
All other sorts, except fresh fpults. ad valorem|
and vegetables not -separately |- T
enumerated, whieh are free.”
3 | Provisions, Oinyman’s STorEs
AND GROCERIES—
Bacon iu cans, jowls and cheeks . il o1zp
_ - tierce of 75 0 ’
Beef and Pork . . B, 3owt. |
%barrel of 50, 0 "
2 ewt. |- o i
Jiche de mer . . « o cewt. 50 0 '
Butter . . . . . b 1 0| "
Cheese . . N 012 .
China plesenves . + | box of six 8 0 ”
jars:

Fish-maws . . . . owt. 100- 0 "
Flour . ' . . . | barrel or 200 0 '
’ sack of

200, A

Ghi . ewt, 40 0 ”

Groceries not otherw1se descnbed ad valorem v

Pork hams R . . ) 012 "

Sago . . . . . cwt, 10 0 "

Shark-fins . . . . 30 0 ,

Singally and Somlle . N 15 -0 .

Tapioca . ’ 12 0 '

Vinegar, Eulopean, in wood .| Imperial 10 o
. : gallon,

s Persian N . , » 1 0 "

» o Country . . ) 0 6 '

All othex sorts of P1ov1s10m 0Qil- vee ad valorem ,

man’s Stores and Groceries, : ) >V

4 | Serces— ,
 Aniseed, star — owt, 250 5
\‘__—H_\__‘“

Betelnuts
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SCHEDULE 1IV.—(Import TARIFF)— contd.
G ENERAL DUTIES—conid.

No, [ - . Names.of Arlicles, Per vﬁz;igoul Duty.
Articles of Food and Drink - : "R a.
—concld. o :
4 | SproBS—Cconitd. : . - .
Betelnuts—Goa. . . o  ewt. I 14 0| Five
B - : per cent.
. —in the husk . .| thousand- 2 0 s
. —white, srivarddhan . owt, 28. 0 .
v all other sorts . . s 70 '
Cardamoms, other than bastard . " 260 -0 "
. Chillies, dry . . . . a 9 0O '
Cloves . . . . o 20 0 '
s stems and heads - . s 5 0 '
5  in seeds, narlavang . . » 8 0 Cy
Ginger, dry . . . . ' 20 0 1
Mace . . . . . . i 1 8 '
Nutmegs . . Y . o 5 : 1 0 5
» in shell . . ' 010 .
Pepper, black and 10ng S cwt. 160
white . . . ' 35 0 "
All other sorts of splces s veo 0 |ad valorem 1
5 | Suaagr, China, candy . . .. . cwh. 20 0 ’e
. 1 ., . ” 23 0 3
“ crystalhsed beet . . " 14 0 ”
" all other sorts, including o |ad valorem is
saccharine produce “of all _
. kinds and confectionery. T
6 | Tea, black . . - . . b 010 »
5  Breéen . e . . s .14 5
Chemicals, Drugs, Medicines
and Narcotics' and Dyeing
and Tanning Materials; _
7 | Cammicarn; ProDucTs aND PRE- ‘
PARATIONS— :
Acid, sulphuric . . jis} 0 2 -
Alkah, country (sa_)‘]l khél) ;_‘ . cewh. . 20 '
Alum . ) o . " . 5 0 .
Arsenic : n . " 25 0 s
» China mansﬂ . . .y 160 4
Bicarbonate of soda . . . . ' 7 0 v
Copperas, green . .y 3 0 s
Explosives, namely, bh\stmg gela- ceee |ad valorem o
tine, dynamite, roburite, tonite, ‘
and all other descrlptmns _
Sal ammoniac . . cwh, 30 O ”
Sulphur (brimstone), ﬂour . 5 : 5 8 »
o ( » )ooroll 4. . 9 65 0 »
( -rough o ) 4 0. 93
ATl other sorts of chemioal ploducts ad valarem »,
and plepantlons N )

8, Drues -
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SCHEDULE IV.—(Inrort TaRt#s)~—ddntd.
GENERAL DuTiEs—contd.

No. © Names of Articles, Per Vsj{:;;?;m. ~ Duty,
Chemicals, Drugs, Medicines
and Narcotics and Dyeing
and Tanning Materials— ) .
contd. R a.
8 | Drvas, MEDICINES AND NaR-|
' COTICS — »
Aloes, black . . . . cwth. - 14 0 Five
. -~ | per cent.
» - Socotra . . . " 25 0 "
Aloe-wood . . . iy 30 B
Asafetida (hmg) . . cwt. 80 © »
” coarse (hingré) . . ™ 180 ’
‘Atdry, Persian . A 15 0 .
Brimstone (amalsara) N 45 0 ’
Camphor, bhemsaini (balas) . D - | 100 0O s
»» refined cake . N N 1 0 '
» crude, in powder .- S . 012 v
Cassia lignea . o ewt. f .20 0 »s
China roob (chobchini), rr)uvh . s 70 5
. ' scraped Sl 16 0| ~
Galan0a1 China \ . o 8 0. ’
Pelhtory (akalkaﬁl a.) . . P 3.0 5
Balep . e o ‘100 0O s
Senna leaves o o 4 8 .
Storax, liquid (rose melloes) . o 46 © v
Tobacco, manufactured and un- | el aol valm €11 v
manufactured. : : : i
All other sorts of drugs, medi- R .
cines and narcatws, oxcept | s o
Quinine, which is free;. and '
Opium (for which see Schedule :
1il).
9 | Dyeive anD TaxviNg MATERI-.
ALS—
Alizarine dyes, all colours 1 .. " "
Aniline ' » . . th 1 87 )
Cochineal . . . . 1 0 :
Gallnuts, mylabolams oo . owt, 4 8 .
. Persian . . . y 37 0 o
Madder or manjit . . » 12 0 s
Orchilla weed . . ) . 9 8 ’”
Sappan wood and root . i 6 8 "
All other sorts of dyeing’ and lad valorem v
tanning materials. S .
Metals and Manufactures of | EE '
. Meotals. ' e
10 HARDWARE AND CUTLERY, includ- e s ”
* ing ivonmongery and plated-ware, N
but exeluding machinery and fre| - ;. '
component parts of machinery,
-which are free.

11. METALS:
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SCHEDULE IV.— (Import TARIFF)—conld
GEeENERAL DUTIES —conid,

No. Names of Articles. Per wﬂf@gn, . Duy,
Motals and Manufactures of
Metals—contd, )
11 | MeTaLs, unwrought and wrought, R a
and articles made of metals— _ ,
Brass, beads, gh\ingrl, China | thousand 1 0| Five
! . er cent,

. od . g et | oo o[PS

” sheets, rolh, very thm . . 75 0 .

» wire . . hol ’ -0 7 '
Ty all other sorts . . ad valorem|
Copper, Australian . . . owt, 40 0 .

bolt . . » 4 0|

»  brazier’s and sheets - ” 43 0 !

1 China cash . . »w - 32 0 ::

’ Japan . ”» 38 0 "

s nails and oompos1t10n ’ 43 0 ”
nails. . : )

. old . T . " 38 -0 '

4  pigsand slabs & . ” . 88 0|

” sheathing, plate, and " ] 45 0 ”
raised bottoms. ”

“y tiles, ingots, cakeés and " . 89.0 "
bricks. ;

‘y,  china, white, copper- i 1 2 M
ware. . . ’

" foil or dankpana +| hundred ‘3 0 ”

] : leaves. g

” wire, including wire of | - 0 9 Y
phosphor-bronze. ’

» all other sorts, unmanu- ad valorem
factured and -manu- v
factured. ’

Gold leaf, Buropean . .| hundred 380 ”
: leaves.

” ,»» Ching and mock . oo ad valorem
Tron, anchors and cables . e " One

er cent.

, ongleand T 0 .| ton ‘110 -0 P »

,» beams, pillars, girders, ad valorem »

bridge-work and. other :
descriptions  of iron

imported  exclusively

for building purposes. B .

, fat, square and bolt, ton 90 0 ”
including Scotch. -

» galvanised, other than ewt. 9 8 v
nails.

» gdlvanised sheets and ridg- ” 9 .8 ”

. muge. . .

,» hoops, plate end  sheet, ton 28 o
other than Swedish.

. nails, rose, clasp and flat. cwt, i1 o] -,
headed, rivets and
washers: ‘

S _

Iron
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SCHEDULE IV ~{Imrorr. TARIFF)-—-coutd
GENERAL DuTiES—contd.
No, Names of Articles; " Per 'inll‘i;ﬁm, Duty.,:
Metals and Manufactures of
Metals—contd. ,
11 | MEeraLs, wrought and unwrought R a.
and articles made of metals—conid. -
Iron, nails, other sorts, includ- ad valorem| OQOne
ing galvanised. per cent.
s Dail-rod . . . ton 100 O "
» old . . . . owt. 2 0 ”
s DI . . . . ton 50 0 "
» pipes and tubes . . ad valorem s
» Tice bowls set of ten 4 9 ”
5 s " . . .| set of six 2 9 ”
, rod, round, other than ton 100 0 '
Swedish, not exceeding ’
half an inch in diameter,
»  rod, round, other than " 90 0 -
Swedlsh exceeding
half an inch in diameter. .
»» Swedish, flat, square, and - 145 0| -,
bolt.
. . nail-rod . » 170 0 '
» ' round rod, mnot " 180 0 '
exceeding half an inch
in diameter.
,»» tinned plates owt, 10 0 .
» all other sorts, mcludmg . ad valorem i
wire, but excluding ' '
railway materials,
which are free. )
lametta, double reels . score 4 8 Pive
. per cent.
" single ,, . ad valorem '

Lead, ore, galena , - . . ewt, | 12 0 »

i3] P’g * . . . 2] 9 8 (1]
» Ppipes . ad valorem| °,,
,» Sheets, other thn.n sheets - owt, 10 0 .

for tea chests, which
are free.
Orsidue and brass leaves, i 1-2 »
foreign, European. '
Orsidue and = brass leaves, . 1 0 .
foreign, China.
Patent or yellow metal, sheath- cwt. 38 0 5
ing, sheets and bolts. '
Patent or yellow metal, sheath- » 30 0 ’
ing, sheets and bolts, o]d :
Quicksilver , . . i} 1 6 "
Shot, bird . o ciwt. 160 "

- Silver bullion or com, except . ‘ad valorem "
current coin of the Govern- ' '
ment of India, which is free. i .

Steel, blistered . . cwt. 7 0, One
. | per cent.

- Steel -
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SCHEDULE IV.—({urort Tanres)-—contd,
GENERAL Duries—contd.

[acT vifr

No, | N

11

12

. Names of Afticles. Per V::ll‘ﬁ;lb?on.
Motals and Manufactures of :
Metals—coneld. e |
METALS, unwrought and wrought, :
atd articles made of metals— £ a
coneld,
Steel British and foreign, other - |ad valorem
than Swedish, 1
" cast . . g
sy Spring . . cwt. 70
sy~ Swedish e ” 130
» all  obther sorts except . ad valorem
railway materlals, whloh are
free. ..
“Tin, block . - . . . cwt, 70 0
» foil, China . . B3 0 12
, othersorts . . . - ad valorem
Zinc or spelter, nails : ewb, - 21 0,
oo plates and othel T 16 0
: shapés, soft. i :
) " plates and “other ' 13:0
shapes, hard,
’ ' sheat or sheath- » 18 0
. 1[]0
2 all other sorts. ad valorem
AT other sorts of metals except | Lo
gold bullion and com, which
are free,
Oils.
Oini— : :
Cassia . . . . i 3°0
Cocoanut . . . . cwt, 13 0
Grass | . . . . b} 112
Ginjili-or til . B ewt. 5 0
Linseed, Buropean ~ . #, .| Imperial 112
. . “gallon. )
Otto of sorts . ounce 10 0
Petrolenm, mo]udlng also naphtha Trmperial
and the lignids commonly known| gallon, |

by the names of rock-oil, ‘Rangoon

oil, Burma oil, kerosme, paraffin |

oil, mineral 011 petroline, gaso-
hne, benzol, benzohne, benzine,
and any inflammable liguid

which is made . from petroleum, |

coal, schist, shale, peat or any
otber bituminous substance, or
from any products of petmleum

’

Daty,

Five
per cent,

5y

k4]
One

anna,

Pebroleum
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SCHEDULEIV HMKmTTMuwy-wmd
G exreaL DUTIES—contd. ’

. Tariff

No. | - ~ Names of Artloles, “Pet Valuation.

Du’fy. H

' 0ils ~ concld. .
. . R a.
12 | O1L8—contd. .

Petloleum ‘which has its flashing . v, | ad valorem| Five
point at or above two hundred | .| per cent.
degrees of Fahrenheit’s thermo- :
meter and is proved to the
satisfaction of the Customs
Collector to be intended for
us e exclusively for the batching
of jute or other fibre or for
lubricating purposes.

© Sandalwood . . . .| B 8 0
Turpentine . . . « | Imperial 114 '
gallon. -
Wha(lie (except sper macetl) and ﬁsh cwt. 18 0|
. . 25 0 ITR
All other sorts of oil . . . " ad valorem ’

Other Articles, unmanufac-
tured and Manufactured.

13 | AppaREr, including haberdashery
and millinery and military and
otber uniforms and accoutre-
ments, but exclnding boots and
sbhoes (for which see No. 839) and
uniforms  and accontrements .
imported by a public servant for
his personal use, which are free,

14 | BRUSEES, all sorts . . -

15 | Buitping aAnD ENGINEERING [:
MaTERIALS, namely,  Asphalt,
Cement of all kinds, earthenware
piping, and other kinds.

16 | CABINET-WARE AND FUENITURE . e '

17 | CanprEs, paraffin . . . b
” spermaceti . . . »
" Wax . ) 5
" all other sorts, mcludmg W

composition. . )

»”
2

oroco

”

18, CaNEs
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SCHEDULE IV—(Imporr TARIFE)—-—contd.
GENERAL DUTIES‘-—contd.j

No, | Names of Articles. - Per ‘Vagl‘;rtlifgn. Duty.
Other Articles, Unmanufac- |
' tured and Manufactured
' —contd. o
18 | CanEs, RaTraNs, ARTICLES MADE B a.
OF CANE OB BATTAN, AND BASKET .
WORK — . i :
Canes, Malacca . o . dozen 10 Five
per cent.
Rattans . owh. 7 0 .
All other sorts except common e |ed valorem '
bamboos, which are free. R

19 | Carrisges and component parts . " -
thereof, except railway ocairages
and trucks, which are free.

20 | CHINESE AND JAPANESE WARE, in- o .
cludmvlacquewd ware, but exelud- )
ing earthenware, china-and poree-
lain (for which see No.26)." -

21 | Croors, Warones and other time- 1 ”
keepers. ) .

22 | Core AND ARTICLES MADE OF COIR,

EXCEPT CABLES AND ROEPE (f01 }
which see No, 24)— i , ' g
Yarn of all kinds . . . ewt, 9 0 »
Al other sorts . . . e  |ad valorem "
23 | Corar, reals . . . . . ree » '
24 | Corpac® AND RoPE made of any
vegetable fibre— i o
Cou cables, tarred . .| ewt. - 10 0 "
i3 YOPE . . 1 10 0 Y
Cordage, hemp, Eulopean . oy 25 0 w
»  Manila . ' 30 0 ”
Twme, sail, Buropean . . B 0 8 ’
Al other sorts of cordage and v ad valorem ”
Yope.
25 | Corxk and articles made of cmk—- 1 »
Bottle corks . . . gross 1 0 »
Vial corks . . B . s 0 4 -
All other sorts . . . ad valorem .
- 26 EARTHENWABE(except Barthenware » 5
piping, . for which see No. 185),
chma, china clay and porcelain.

27. Fratmst
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SCHEDULE 1V.— (Impont Tarirr)—conid.
' GENERAL DuTigs—contd.
No, Names of Articies, Per V;l;:;lt?‘on. Duty,
Other Articles, Unmanufac-
{ tured and Manufactured £ a.
—contd.
27 | FeataERS . . . . . ‘lad valorem| Five
o ‘ ) per cent.
28 | FirewoRKS, China . “ box of
. 13311h 350 .
»s ~ oll other sorts . ad valorem -
29 { Frax, and articles made of Flag, 3 ”
including linen-thread.
30 | Grass, glass-ware, beads, false pearls,
and false corals—
Bangles, glass, China, gilt | hundred 5 0 s
pairs.
29 »n ” not gllt d [t 3 0 ”»
Beads, Chins . . . . cwh. - 36 0 D
Coral, false . . . ad valorem .
Glass, Ching, all colou1s . .| 133iD 82 0 "
,,  ¢rown, coloured . . | 100 super- 14 0 s
ficial feet, ’
T ,»  of sizes . v 6 8 ”
Pearls, false, Ba]rla . 1lakh 3 0 '
" ,» Boria . ‘thousand 10 »
» » Jauria . lakh .50 "
» » Lolakh . thousand 0 12 .
o .., Nathia N 0 3 .
s 5  Tachia . . 1 0 '
5,  Wattanah , . 1akh 10 0 .
All other sorts of beads, false ad valorem 5
pearls, glass and glassware. '
31 | GoMs, Gum-pesiNg and articles
made of gum or gum-resin— : .
Copal . . ewt. 56 O »
Cutch and ga.mbler . " 17 0 »
_Gum Awmoniae . . " 14 0 ’
» Arabic . ' 18 0 .
» Bdellium (common gum) ’ v 0 »
,» DBenjamin . . ' 40 0 »
+, Bysabol (coarse mylrh) ,, 14 0 '
. Ohbanum or frankineense . 12 0 ,,‘
,» VYersian (false) " 10 © .
Kino . " 10 © ’
1\’Iyrlh . . . ' 40 o '
Rosin ' ] 4 -4 .
All other sorts of guma, gum . ad valorem| .
resins and articles made of .
gum or gum-resin,
32, HEme,
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SCHEDULE IV.—(InporT TARIFF)=¢ontd,
GENERAL DUTms—cantd__. '

No. " Names of Artielgq._ . Per ’ Vallll‘l?tign.' |- -Duty,

- | Other Articles, Unmanufac-

tured and Manufactured
—contd., - o
i ’ . £ a
82.| HemP and mticles made of hemp— | . LT
- :| Piece-goods and all other sorts | ... |ad valorem|  Five
(except rope, for which gee No, 24)} 5 /| per cent,
33 | HIDES AND Skivs {exoept raw orsalt.|
ed hides and skins, which ave free)
Hides, border . R R each 32 0 .
»  buffalo . + | score 80 0O "
s COW . . .i ' 60 0O | s
Skins, all kinds . .o ad valorem ”
34 | ISSTRUMENTS AND APPARATUS— . .
Musical, Urawing, Meaguring, . ” o
Optical, Photegraphic (ineluding |
materials for photography), Sur- |
veying and Surgieal (ineluding |
surgical appliances). ’
35 | IvorY anp IVORY-WARE—

"| Unmanufaetured— ‘ . )
Elephants' grinders . [ ewt. o125 0 ’s
Elephauts’ tusks (other than i ’ 800 0 .
" hollows, centres and points) | ’

each exceeding 20Th in weight, |
and hollows, centres and points ‘
each weigbing 10th and over. g oo
Elephants” tusks ~(other - than | ' - 680 0O 'y
hollows, centres and points) | ‘
not less than 10% and not |
exceeding 207 each, and hol-
lows, centres and points each
weighing less than 101, ¥ - _
Elephants” tusks each less than A | 826 0.
10f  (other than hollows, | . ‘
centres and points). , ) .
* Bea-cow or moye teeth, ench not i ” 7 ol
less than 4B, ‘ _ -
Sea-cow or moye teeth, each not | Ty 1790 0o .
less than 81b and wnder 43b. ! i -
Sea-cow or moye teeth, each less [~ v 130 ¢ "
than 8ib. \ '
Articles made of ivory . A ad valoréms|
36 | JEWELLERY, including plate— |-
3y other tola 1 0 n
Silverware, plain ‘{ than : ‘ ,
» " embossed or {(  Euro- w 1 4 »
chased, pean. '
S N

All 'other' :
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SCHEDULE IV.—{Iurort Tarier)—contd.
Gunpral Duriss—contd.

No. |- Names of Arficles, . \ Per Va’llw‘.tt:\‘zign. "Duty,
Other Arti¢les, Unmanufac- _
tured and Manufactured -
—contd, ] . R a
- 86 | JEWELLERY, including plate—eontd.| 1.
-All other sorts, except precious o ad valorem| Five per
stones and pearls, unset, which { cent. .
are free, ’ ©
37 | Jurs, articles wade of e . e o ”
38 | Lac, all sorts . . . . 7 ] 2
39 | LeireER, and articles made of | 1 ik
Leather, including Bootsand Shoes, | -
Harness and Saddlery, butexclud- |
ing Belting for driving Machinery,
which is free. : 1
40 | MarInE AND NAVAL SToRES, mot| ... ” ”
otherwise described. ) Co
41 | Matcues, Lucifer, and all other ” T
' sorts,
42 | MaTs— » _
: " Floor-matting, China and Singa- | bundied 7% 0 ”
pore, of all sorts. .
All other sorts, exeept eoir-mat- ad valore. | ”
‘ting (for which see No. 22).
43.] O1L-cLoTE AND FLOOR.CLOTH . ' " s
44, { Paints, CorLoURs, PAINTERS’ MATE-
r14L8, and Compositions for ap-
plication to leather and metals—
Ochre, other than European, all cwt. 1 8 ”
~ colours. c
Paints of sorts . . i " 9 0| 2
o composition . . » 56 O »
s  patent driers . . . 9 10 0 »
Prussian blue, China . . 010 ”
" 4 -y European . . » 1 0 ”
Red lead . . . . owh, 12 0 "
Turpeutine . AN .| Imperial 114 »
' - gallon, .
Verdigris . . .| owt . 77000 ”
Vermilion, Canton . . .| boxof9 | 94 0 ”
: o # bundles. | . E
White lead . . . . owt, 14 0 »
All other sorts o« A ad valorem "

46. Parep

F 2
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SCHEDULE IV.—(Import Tanir¥) —contd.

GENERAL DuPiEsS— conid,

. No, - " Names of Articles, . f . Per. Va'{f::t?(‘m . Duty,.
Other Articles, Unmanufac- _
tured and. Manufcatured ~ - _
=contd. ' R a.
45 | PaPER of all kinds . . | ad valorem| Five per
. cent.
'46 -| PERFUMERY— o
' Rose-flowers, dried - . . «f  owt. 12 o[ .,
Rose-wator . . . » | Tmperial 114 "
: gallon. .
Al other sorts, except perfumed ad valorem '
spmt (for which see Schedule
IID).
47 | P1ECB-GOODS not otherw1se de- ek " "
seribed, except cotton piece-goods, | -
which are free, '
48 - PIPFS and other 1mplements used i i ' ’r
in the consumption of tobacco -
49 | PrrcH, TAR AND DAMMEB—-—
Bitumen . . ’e .
Dammer . . cw. 6 0 P
Pitch, American and Europnan . . 6 0 -
s @oal . . ’ 2 87 Y]
Tar, American and European o 6 0 5
» coal . . . . . ' 2. 8 '>
5y Tineral . . . . . ad valo;em" .
§1)- | SeEDE— . '
‘| Castor . . . owt, 4 8
Cummin . . . . . 's 17 0 iy
’ blaclk . . . . ' .6 0 v
Linseed . . . . " "5 8 ”
Methi . . - " 4 0 »
Mustard, rape or sarson ~ , -, ” 5 O "
. S 6 0 .
QuI:EZe, b1h1dana . . . ’:: 45 0 i
" Sozird S . N 22 0 »
Til or jinjili . . . . 9 7 84 'y
All other sorts . . . v |ad valorem "
51 | SHELLS AND COWRIERg- : -
Chauks—Ilarge shells, for eameos .| hundred g 8 v
. white, live . . N 7 0 v
" 3 dead . . .n : 4 0 s
Cowras . . o ‘0 8 .
Cowries, hazar, common e . cwt, 3 0}
»s . Maldive - . . . ' ' 7 8 :j
" Nakhla .« 7 B g5 0O ,
14} _Sa.nkhla . ¢ . ’ - 60 O ,:
» yellow, superior quality . ' i 2 8 N

M other-of-fearl i
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mcludmg pape; kettisals.

SCHEDULE IV—{Iurorr Tauivr)—contd,
GBNERAL DUTIES—Cconid.
Ko, ‘Names of Articles., | Per -Va‘]l‘ﬁﬁ?:m. 1. ;D‘%:_t!-,i
Other Articles, Unmanufac- |
tured and Manufactured
| —sontd. R a |
51 | SEeLLs AND CowRIiEs—contd. o
Mother-of-pearl, nacre ewt, 30 O | Five per-
i cent;
Tortoise-shell . ’ . ” 70
' nakh . . " 1 0| "
All other sorts . . . . ad valorem -
52 |SriiE, AND ABTICLES MADE OF SILE— o
- FIOSS . L. . . . Tb g9 0 »
Piece-goods . . . «ud valorem .
Raw siltk— :
Chahdram, Cochin-China, and s 5 4 '
yellow Shanghai. B .
Mathow A . o 3 4|
Other kinds of China . . ' ¥y 0 '
Waste aud Kachrd . . ” 1.2 .
Panjam . . . 39 -2 0 T}
Persian = . . [ " 4 4 "
Siam ’ 2 0 »
Produced from the tasar or other ' ’ 2 B 1
wild worm.,
Sewing-thread, China e i 9 0 .
All other sorts . . . . ad valorem »s
83 | Soar , . . e . . 2 "
54 | STaTIONERY, excluding paper (for " »
which see No. 45).
55 | STONE AND MABRBLE . . . »» ” .
56 | TALLOW AND GREASE . . | ewt. 25 0 ”
57 | ToILET REQUISITES, nob othermse ad valorem »
described. - :
58 | Tovs and requisites for all games - . ’
59 [UMBRELLAS, COTTON, under 20"'inohesv each . 010 ”
" » 20 inches and » 1.0 ”
upwaxds, : : :
» »  oiled, other than| 0.9 »
Europesan. :
all other sorts ad valorem

. 60, Wax
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SCHEDULE 1V— (Iurort Tsrtre)—coneld. -~

GENERAL DuTiEs —eoncld,

No. Names of Artioles, Per Yﬁiﬁ?oll" : :putjf
Other Artiéfes, Unmanufac- | o
tured and Manufactured . ’ R

; . a. |
—comeld. e ) _
€0 | Wax , . . . . . cwt, - 82 6| Five per
- .o | cent,

61 | Woop axp TiMBER, except rail- e |ad valorem| .
way sleepers and firewood, which : :
are free.

62 EWOOLLEN -Goops—

Braid
Hosiery
Piece-goods ' : " i ”
All other sorts
SCHEDULE V.—(Exrorr Tarirr.)
= = -

Name of Article,

Rate of duty,

Rice, whether husked or un-
husked, including rice-flour-

Three annas per Indian maund
of 822 avoirdupois weight,




